O0.A. Ng, 1560/94

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH NEW DELHMI

Neu Delhi, dated the 23th January, 1995

CORAM

Hon'ble Shri B.N.Choundiyal, Member(A)

Hen'ble Smt,Lakshmi Suaminathan, Member(3)
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Kriehan Kumar s/o Shri Shiy Shankar
Dina Nath s/o Shri Hari Rem
Surinder Kumar s/o0 Sh.Chottaes Lal
Ajay Parveen s/o Sh,Uttam Singh

Om Prakash s/o Shri Mohan La)
Pitamber Dutt s/o Shri Girdhari Lal
Naresh Kumar s/o Shri Ram Lal
Ramesh Chand s/0 Shri Om Parkash
Suresh Chand s/o Shri Kamal Sjingh
Parkash Badliva s/o Shri Jagmal

Ram Din s/e Shri Gekal Parsad

lam Nivas s/o Shri Harparsad
13.3hri Samsher Singh s/o Shrpi Babpa Ram

Kishan Singh s/o Shri Ram Pher Singh

Ravinder Singh s/o Shri Jasuant Singh

Harpal Singh s/o0 Shri Mom Raj Singh

Suprit Kumar s/o Shri Bishap Nath
Ram Naryan s/o Shri Fam Chand

Shiv Naryan s/o0 Shri Ram Swarocop

Ram Dev Sharma s/e Nakshtar Pgl

Oharmbir Singh s/o Shri Ram Kishan

Ram Naryan s/e Shri Bhale Ram

Janardan Parsad s/o Shri Kal3 Parsad

Krishan Kumar s/o Shri Naryan D ass

Ranbir Singh s/o Shri Shpi Ram

Oharm Pal s/o Shri Chander Singh
Ranbir Singh s/o Ram Sarn
Ram Kumar s/o Shri Ram Yash

Ram Bharose s/o Shri Chitter Mgl

ROM Tageshwar s/o Shri Indrasan

Surssh Changd s/e Shri Khashi Ram

Virender Singh s/o Shri Ajayab Singh
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\j 33. Shri Ram a‘\ltgr 3/@ Shri Rontas Siﬂgh i\‘: “‘\
34. Shri Munishwar Pandit s/o Shri Kall Pandit\_/

35, Shri Pradesep Kumar Asthana s/o Sh,Surash
- Chander Asthana

36, Shri Ashok Kumar s/o Shri Arjun Dass
37, Shri Bﬁela Ram 8/0 Shri Harchain Singh
38, Shri Raj Kumar s/o Shri Yad Ram Singh
39, Shri Narender Singh s/o Shri Tef Pal Singh
40, Shri Santosh Baboe s/eo Shri Sumati Naryan
41, Shri Udai Chand s/o Sh,Jag Ram
42, Shri Kali Parsad s/o Shri Baboo Lal
43, Shri Shri Kishan s/g SH Jai Lal -
44, Shri Kishan Kumar s/o Shri Om Parkash
¥ | 45, Shri Ballu Singh ¢/o Shri Chidda Singh

46, Shri Banarsi Bass s/o Shri Devi Dass

47, Shri Ram Kumar s/o Shri Basanta

48, Shri Kartar Singh s/o Shri Suraj Bhan
49, Shri Parmeshwar Parsad s8/o Shri Ram Sukh
50, Shri Ramu s/o Shri Kprpu Swami

51, Shri Hira Lal s/o Shri Ram Avtar

52, Sﬁri ﬂéhosh Chander s/o Shri Baboo Ram

53, Shri Suresh Kumar S-hgalvs/o Shri Lal Chand
54, Shri Ram:-Ratten Singh s/o Shri DalipSingh
§5, Shri Ramséh Kumar s/o Shri Rattan Lal,

e oapﬂliﬁants

(All working as substituts C&W Khalasi/Ca&U

Safai Wala under the Northern Railuays at
New Dalhi)

c/o Garg Roy & Associates, 14-A4/13,
W.Z.,R. Karol Bagh, Neu Dslhi.

(By Advacats Shri S.M.Garg )

v/s

1 Union of India through the
Divisional Railuay Manager,

D.R.M. Ofrice, Northern Railuay,
New Delhi, :
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2, sénier,Divisional Personnel Officsr,
‘ D.ReM, Offics, Northern Railuay,
NEW Belhi e

3¢ The Asstt.Personnsl Officer,
~ D.R.M. Office(N.?)Nau Delhi,

es. Raspondents
(None for the respondents)

JUDGMENT (ORAL)

(Hon'ble Shri 8.N.Dhoundiyal, Mambar(R)

The applicants are all casual lahdurars 

who wers engaged as C&U Khélasi/sa?aiuala in the
department of Railuay after 3.1,1981. They claim

to have appeared in tuwo screening tests; ona held
in the year, 1989 and othar in the‘yaar§_1993. They

have prayed that results of these tests bs daclared

and they be ragularised,

2. In the counter affidavit filed by the
respond ents, it is stated that no screening for the
post of C&W Khallasis and C&Y Safaiwvala was canduéteé
in 1989, A séreening teét Was cmndycted'in 1993,

but the result could not be declared so far due to

non receipt of approval from GM/N.Railway, |

3. - On 6~1-1995, Shri S.M.Carg, counssl for ths
applicant had undertaken to file documents te shaw‘k

that these two screening tests were, invfact; held in

the ysar 1989 and in the year 1993, He has submitted

an affidavit which has bsen taken on receré, It

shous that identity slipe were issusd in 1989 for éi
test.‘A specific avernment has been maﬁa by‘fha”
réSpandsnts that no such test uas hsldfin tﬁévyéaf;?ésé
Ug are inclined to take thelview that esven if tha’é

process initiating screening test was underway

a test may not have bean held. In any ﬁaée,itgis
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admitted by the respondsnts that a £ast was hald

U

in 1993 results of uwhich has not besn declared

so far,

4,  This 0.A. ic disposed of uith a dirsction

to the respondents to declare the result of 1993
test within a period of thres months from thes date
of issus of this order, If the applicants have

gualified they shall be regularigsed and given

their due seniorityl. 4

5. There will be no order as to costs,
/o e o n | B
Al - A A A T
(LaksPmi Swaminath an) {8¢M¢Dhmundiyal )
Member(3d) Membar{A)
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